IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERADBAD BENCH

AT HYDERABAD
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“ew Dalhi
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rep, by the Chairman
T lecemmunicatians

New Delhi :
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Coram
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dt.7-4-2000

K. Venkateswara Rao

AgdvoeCate

B. Narasimha Sharma

8r. CGSC

Hen. Mr. R. Rangarsjan, Member {Admn.’

Hen, Mr, B,S, Jal Paramm~shwar,

o

lember (Judl.)



OA,646/99 dt.7-4-2000

Oréder

Oral erder (ser Hen. Mr. R. Rangarajan, Member (Admn)

Heard Mr. K. Venkateswara Rae, 1earneq Counsel for

the asplicant ané Mr. B. Narasimha Sharma, learned ceunsel

fer the respendents,

1. The spplicant was appeinted en cempasssienate greund
sppointment 38 TOA te Electrical Divisien, Vijayawada, vide
ereer Ne .TA:STA(R):13-25/93 dated 6-10-1993 (Annex.II). He
was aopeinted te TOA(G) Grade I en 25-1-1994 vide order M.
TA/STB/55.7/B5 dated 22/23-3-94 (“nnex.III)by the Respon-
dent-1., The applicant was premeted as TTA by erder No.E-16/
TTA.Apwt./95-96/45 dated 15-5-1997 (Annex.XI). The applicant
was inducted te TTA after training frem 17-5-1997 by oréder
issued NO.B-16/TTA,.Apets,./97-98 Nel.III/13 dated 23-6-1337

2. When the matter steed thgs, the asplicant's aspeintment
38 TTA was cancelled by the impugned erder dated 15-4-99
issued vide No,E-242/Sr.TOA(G) :ST,.TRG:98-99/121 (Annex-I).

3. This OA is filed te set aside tho impugned order dated
15—4-1999-issued bythe Genersl Manager, Telecemmunicatien
District, Vijayawada, and fer a censeguential directien te

the respendents te centinue him.as TTA frem the date of his
premotien i.m.frem 17-5-1997 with all censequential benefits
88ch as senilerity, wvay and allewances and ether attendant
benefits,

4, The enly weint made out in the reely is that the Recruit-
ment rules issued by the notificati;n dated 22-7-1991 (Annex.
R<4} the applicant {38 net in Telescem Engineering Branch e[ the
Department, Hence, he cannet be sremeted as TTA as he belengs

te the Electrical Branch.
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S. /}ﬁ/thapter X of the P&T Manual, wara 426 clearly

states that 'Nen-ggzetted staff in the Engineering Braach
(including the Electrical Branch) of the Degpartm=nt consists
of class of efficials indicated therein (Annex.R-4). The
clerks or.'TOAs come un€éer that Qart. when the. Engineering

Branch as per the Manual previsien includies the Zlectrical

Baranches, it cannet he stated that the Electrical Branch TOAs

are excluded as per the recruitment rules. Preobably, it may
be mistake on the part ef the ressendents te clarify that the
4 - {M . o n -
Telecem Engineering branch (imeimding “lectrical branch) is
not seelt out, If is& is the dntentien of the eréder dated
22-7-91 te excluse the Electrical Branch then the said
recruitment rules ceuld have been clearly stated that the
Aoy -

Telecom Engineering Branch, incluse Electrical Branch, When

-

that is nat said se the Manual pesitien has to be umsmesdl

The Manual sesitien clearly states that the Engineering Branch

Can brevCa
tincludinag the Electrical Branch), (it cannet be stated that

the Electrical Branch staff sheuld.be excluded as per the
netificatien dated 22-7-19G1,

6. The seplicant has been cerrectly wromoted as TTA by
oréder dated 23-6-1997 as TTA, Hence, his reversien by the
imsugned order dated 15-4-1999 is itrregular.

7. In view of what is stated abeve the order dated 15-4-93

reverting the aeslicant frem the pest ef TTA to the post of

TOA is hereby set aside as far as the 3selicant is cencerned.
bt et Gl i d con .

The aselicant has te be treated as, TTA frem the date af his

reversion frem the sest of TTA amd is entitled for all conse-~

quential benefits duei.te him as TTA from the date of his

reversion.

8. The OA is erdered accerdingly. Ne cests.

- régual.) Member (Admn.)
Lﬁ‘>
/\/ Dated : 7 April, 2000
Dictated in Oven Ceurt
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